
THE DENTISTS (AM~NDMENT) ACT, 1972 

NO. 32 OF 1972 

[Xth August, 19721 

An Act further to end the Dentists Act, 1948. 

BE it enacted by parliament Twenty-third Year of the Republic 
of India a s  4ollows: - 

1. (1) This Act may be cal Dentists (Amendment) Act, 1972. Short 
title 
and 

: (2) I t  shall come into force date' as the Central Government ,,- 
may, by notification in the Offi mence- 

1 ment. 

1 6  of 1948. 2. In  sub-section (2) of sect Act, 1948 (hereinafter Amend- 
I referred to as the principal A t the State of Jamrnu merit of 
1 and Kashmir" shall be omitted. section 1. 

1 
' 3 .  In section 2 of the principal Arnend- 

ment of 
(a) in clause ( f ) ,  for the and figures "Indian Medical section 2. 

27 of 1933. Council-Act, 1933,", the words "Indian Medical Council 
102 of 1956. Act, 1956," shall be 

(b)  for clause ( j ) ,  the shall be substituted, 
namely: - 

' ( j )  "recognised dental means any of the 
qualifications included in 

(c) clause (m) shall be omitt d. \ ! 

I 

i -- - 
1 lr-11-1g72: vide Notifim'ion No. S.O. 682 (E) dated the 28th October 1972, see Gazette 
1 of India, Extraordinary, Part 11, Sec. 3(ii), p. 1841. 



~~~~~ 4. In Chapter I of the principal ct, after section 2, the following see- 
~6ction tion shall be inserted, namely:- 
2A. 

refer- 
ences 
to laws 
not in 
force in 
J'arnmu 
and 
Kashmir. 
Amend- 
ment of 
section 3. 

"2A. Any Act to a law Qkiich is ndt in fdi-he id 
shall, in relation to that Stzite, be 

law, if  any, in force iri 
that State.". 

I 

5. In section 3 of the princip Act,- 1 (a) for clause (c), the lollowing clause shall be substituted, 
namely: - f 

I 
I 

"(c) not more than lour members elected from among them- 
) selves, by- 

(a)  Principals, /Deans, Directors and Vice-Principals of 
dental colleges in tde States training students for recognised 
dental qualifications 1 

Provided that n'  t more than one member shall be elected 
from the same den41 college; 

wings of medical colleges in the 
recognised dental qualifications;"; 

than the State of Jammu and 

(c) to clause (e), the ollowing Explanation shall be added, 
namely: - 

'Explanation.-In t is clause, "State" does not include a 
Union territory;'. I 

Amend- 
ment of 

B. 1x1 section G of the principbl Act,- 
I 

section G. (a)  to sub section the following proviso shall be added, 
namely : - 

"Provided that ember nominated under clause (e) or 
clause (f) of shall hold office during the pleabure of 

I ( b )  in sub-section (3),T 

(i) for the words " rincipal or Vice-Principal", the words 
"Principal, Dean, Directo f or Vice-Principal" shall be substituted; 

(ii) for the words "a professor of dental surgery", the words 
"the Head of the dental \ ing" shall be substituted. 

Amend- 7. In sub-section (2) of sectio 9 of the principal Act, after the words 
merit of "President and Vice-president oficio", the words "and the Director- 
section 9. General of Health Services ex cio" shall be inserted. 
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8. For section 10 of the principa Act, the following section shall be Substi- 
substituted, namely: - 1 tution of I t  new 

section 
for 
section 10. 

''10. (1) The dental quali cations, granted by any authority or Recog- r nition of institution in India, which are ncluded in Part I of the Schedule shall dental 

be recognised dental qualificat ons for the purposes of this Act. quali- 

(2) Any authority or inst'tution in India which grants a dental k 
fications. 

qualification not included in P rt I of the Schedule may apply to the 
Central Government to have sbch qualification recognised and includ- 
ed in that Part, and the Ceqtral Government, after consulting the 
Council, and after such inquir ' if any, as it may think fit for the pur- 
pose, may, by notification in t i' e Official Gazette, amend Part I of the 
Schedule so as to include such qualification therein, and any such 
notification may also direct tdat an entry shall be made in Part I of 

, 

the Schedule against such de$tal qualification declaring that i t  shall 
0 

be a recognised dental qualifidation only when granted after a speci- 
fied date. 1 I 

1 I 

(3) (a) The dental qualifications, granted by any authority or 
institution outside India, whidh are included in Part IS of the Schp- 
dule shall be recognised dental qualifications only for the purposes of 
the registration of citizens of india when the register is first prepared 
und-er this Act. I 

(b) Where any dental qdalification granted by any authority or 
institution outside India, an4 held by a citizen of India, is recog- 
nised for the purposes of the kegister when it  is first prepared, after 
the commencement of the dentists (Amendment) Act, 1972. the 
Central Government may, after consultation with the Council, by 
notification in the Official ~ d z e t t e ,  amend Part I1 of the Schedule 
so as to include therein the ental qualification so recognised. , 4 

(4) (a) The dental qua1 fications granted by any authority or 
institution outside India, w h i b  are included in Part  IIL of the Schc- 
dule, shall be recognised dent 1 qualifications for the purposes of this 
Act, but no person possessing 1 any such qualification shall be entitled 
for registration unless he is citizen of India. 4 

(b) Where any dent granted by any auihority 
or institution outside Ind a citizen of India, is recoy- 
nised, except on reciprocal the commencement of the 
Dentists (Amendment) Act, , the Central Government may, 
after consultation with th ncil. by notification in the Offi- 
cial Gazette, amend Part I11 Schedule so as to include therein 
the dental qualification so re 

(5) The Council may e negotiations with any authority 
or institution in any State outside India which, by law of 
any such State or countr ted with the maintenance of a 
register of dentists, for th a scheme of reciprocity for the 
recognition of dental qu nd in pursuance of any such 
scheme, t.he C ~ n t r a l  GOV , hy nntificat.inn in the Official 
Gazette, declare that any tion granted by any authority 



Insertion 
of new 
section 
15A. 
Appoint- 
ment of 

Visitors. 
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ment of 
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cation. 
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or institution in any such State or country, or such qualification, 
only when granted after a specifi d date, shall be a recognised dental 
qualification for the purposes o 1 this Act, and any such notification 
may provide for an amendment f the Schedule and may also direct 
that any such dental qualificati k n as is specified in the notification 
shall be entered in the ~chedu je  as so amended. 

(6) The Central Governme t may, after consultation with the 
Council, by notification in the fficial Gazette, amend the Schedule i: by directing that an entry be rflade therein in respect of any dental 
qualification declaring that it s all be a recognised dental qualifica- 
tion only when granted before 1 specified date.". 

9. After section 15 of the princi a1 Act, the following section shall be 
inserted, namely: - 1 

i 
! 

"15A. (1) The Council may! appoint such number of Visitors as it 
may deem necessary to attend t any examination held by any autho- 
rity or institution in a State w ich grants recognised dental qualifica- 
tions and to inspect any insti ution training students for recognised 
dental qualifications. 

i I 

(2) Any person, whether jhe is a member of the Council or not, 
may be appointed as a Visito under this section, but a person who t is appointed as  an Inspector nder section 15 for any inspection or 

I 
examination shall not be appginted as a Visitor for the same inspec- 
tion or examination. 1 

(3) The Visitor shall not/ interfere with the course of any exa- 
mination but shall report to tpe President of the Council on the suffi- 
ciency of every examination at  which he attends and of the courses 
of study and training at eve y institution which he inspects; and on 
the adequacy of the standa ds of dental education including staff, 
equipment, accommodation nd other facilities prescribed for: giving 
dental education, and on a / y other matters with regard to which 
the Council may require hi to report. 

(4) The report of a Visi or shall be treated as confidential unless 
in any particular case the P esident of the Council otherwise directs: 

Provided that if the Cel 1 tral Government requires a copy of the 
report of a Visitor, the Coun il shall furnish the same.". 

10. In section 16 of the1 princi a1 Act, the words "dental of", wherever 6 :hey occur, shall be omitted. 

11. After section 16 of the prikcipal Act, the following section shall be 
inserted, namely: - I 

I 
"16A. (1) When, upon rdport by the Rxerutive Committee or 

the Visitor, i t  aDpears to the 

(a) that the and training or the examina- 
tion to be obtain a recognised dental 

institution in a State, or the 
standards of pro- 

such examinations are 
under this Act or 



( b )  that an inst tution.do'es*not,-in,@he.\matter .Bf staff, equip- 
2ment, ~aecommodabi n, training and oither .iaciJitties, @atis% the t requirements of the, Council, 

the Council shall !sendk statement to that effeot #to the Central 
Government. B- I 

1 i --  - 5  

(2.) After comsi'deniqg suclh ,a stiatemept, OhetCenb~al Government 
may send it to the Gohrnment of the State in which the mtthority 

'Bxereises ~power.~or the nstitution is-situated, .and the State Govern- 
ment shall forward it, a ong with such remarks,,as it) mayi,lhink fit ta I 
make, to the authority institution concerned, with an intkatjqn of 
the period within whic4 the authority c)r,ins$itution ,may .submit i t s  
explanation to the Stat4 Government. 

(3) After consideri the eapjcv@;ltlo~, or w h e r e , ~ o  e~pJ;rtna&ion i$ 
submitted within the fixed, then, on the e ~ p i r y  gf that pgriod, 
the State make its recommendations to the Cena 
tral Government. I 

. . (4) - The . Centr!?l G yernment may, after considering :$,he recom- 
mendations of the Stat ~$ver&qz$~ <and after making such further 
inquiry, if any, as it think fit, by notificatioi'in ih'e''0fficial 

; Ga=ette, direkt that an shall be made in'PartlI 6f4the'Bche!dule 
.against the qualificatio. granted2-by. .'the -k~Ithofity ,or'-ifistif&tin dec- 
laring 'that it shall be (a recogriisdd ;dental .quiiHdchti6n- .-&h$y .-When 
granted before a speci ed 'da"te .or .that -.the sa+d -rw-bgfiisk$d 'deMhl 
qualification if granted students of-- a specified lootlegeior ixi%ti$ution 
&liated : $0. any : lJniv,e&ity . shall ,;be a:xegqgnis%d dppt+tl ,q,yalific ation 
only when granted befoie a specified date<.or,,,w-.the..Qazieim%y be, that . 

..$he ,sgid :-rec;gg@sed, den' a1 ..~ual,ifj,cat$m cshaU be a recqgnised dental i qualification in relation to a: ,F2i,cifie,d ,gollege .or . inbtitution affiliated 
to. any University only bhen .p in t& i f  ter a specified -&it&". 

12. In sect i~n 17 of the rincipal Act, the word qnd 'figures "section A ~ ~ ~ ~ -  
10," shall be omitted. r ment of 

section 17. 
18. +!After.-section 17 of th principal Act, the following section shall be Insertion 

inserted, namely: - I 
! of new 

, * I  
section 
17A. 

prescribe standards ,df professional Proies- 
of ethics for dentists. sional 

P2) 'iRegu4atiorrsl mad, I bg the Coyncil pnder ,sub?qection (1) may conduct . 
specify which .\fiol;ttions hezeof !shall constitute infamous conduct in 
any professional respect, &hat is to say,,professional misconcluct, and 
such provision shall have /effect notwithstanding anything to th'e con- 
Jraqy contained in any otl/er law f o r \ h e  time' being in'foree.". 

14. In sub-section ,,@) of of the pYinc!pal (Act,- Arnend- 
ment of 

, (q),;&! dquse the maintenance and audit of 20. 
its accounts" shall be 

(b )  ,in, c.9use . ( f )  , for and other officers 
and servants of the C,ounc other officers and ser- 
vants of the Council, and -appointed by the . . 
Council" shall be .- - 

25 Law-43 I 
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b e n d -  I&%. In section 21 of the . p r  ncipal .Act,- , ,, 
ment of A 

section 21. 
' 

(a) in clause (a) ,  t e word "and" occurring at the  end shall be 
omitted; t (b) in clause ( e ) ,  t e w o h  "and" shall be inserted ,at the end; 
and I 

(c) after clause (el/, the following clause shall be inserted, 
namely: - 

(f) the Chief dbdical Officer of the State, by whatever ndme 
called, ex oficio: ". i 

b e n d -  ,>, 16. I* section 2 3  of- the &incipal Act, after clause (e )  , the follawiii@ 

, 

- . .  . . rnent of dabse shall .be insertedj 
section 23. 

, , 
" (f) ' the Chief 

dhkiieter name 
. . . . .  ~. . , ., . 

, < j :  ' .  

Amend- I ~ ~ ~ j ~ n  section, .. . 27 . .  . . 

ment af pr&iid ,shall be 
section 
21. ., :, . , !> 

! merit of , <,>,:: : ::. : t :  : 
j 

section 33. 
: , be iirbitituted, namely :-3, , . : .  . I . .  , 

, ' . I  . . , . . .  
. ,  . , ,,, 

I purssahce of '  a' ' scheme ':of - . feciprocity, 
I . . sec~ion 10': "; ' .  . . .  I : .  . . . 

> 
I 

i .: the &id  add fikur$s ILPart : III~ ' ,  .. 
. .  . 

. . .  
be .substituted-;: '- + 

. . ! . .  
' . <  ' ,  ' .  . . .  . . .  . . . 

: :  

..i , ; ' . .  , 
s I "or" .shall ; .. be. inseqted .a$ the 

end; . , . !  . .  , . . '. <': :.:., :I; 

), the following clause shall be inserted, 
) I  i / I 

namely: - ', 

I I" 

" (c) in the St te of Sammu and Kaskunirj if he' is regis- 3. & K 
e , l  tered on tbd regist of dental practitioners maintained under Act 9 

the Jammu and Ka b hmir Dentists Act, 1958.", 
of 1958. 

Amend- 
ment of 
section 34. 

(b) in sub-section ( Z ) ,  
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. L 

I "' (ii) after clause (a), t e followin'g clause shall be inserted, 
naniely: - Q rl 

, ,  , . , ! .  
. -, . . 

. . 

a repatriate who 
' . cation but 

. j  ;! 

. . .  . .. 

, ' ,  ! ,: . . 
> .  , ., < (i). -"displaced herson" , means any .person,.iwhb., ;:on 

' ,  . account of civil distbrbaneas o r  few of,.,such disiurbances 
part of:. Bangjladesh,,lilas,. ~ f t e r  

. . : :  . t h e  14th day ,sf 1957 , . . . .  but before the 25th. tlay;,pf 
. . 

, :-I . . .  
. :  : I ;been dfsplac,ed from, his place o f  

;,t ; . . .,, , . . . .  > 

and who h a s  since then been;: . lli ,, 

. .  . 
: .:.i : , . .  . . . . .  , -. . : : . .  ?I 

any person, who, ' on, account 
,. . . , . ,  . .  . 

of civil disturbr;nced or fear of such disturbances i; any' . 
area now forming pdrt of Burma or Ceylon, has, after the 
14th day of April, 1157, left or has been displaced from, 
his place of resideye in such area and y h o  has since 

I then been residing jn Inaia;'; 
I 

i (iii) in clause (b), the :words ", irrespective of any congi- 
i derations of reciprocity," shall be omitted: 

21. In section 39 of the principal for sub-section (3, the. follow- Amend- 
ing sub-section shall be substituted, ment of 

section 39. " (3) On payment of the ren Registrar shall issue a 
certificate ok renewal and such be' proof of renewal 
of registration.". 

22. In section 41 of the principal act,- Amend- 
ment of 

(a) in clause (ii) of sub-sedtion ( I ) ,  after the words "profes- section 41, 
sional respect", the words, figure# and letter "or has violated ' the 
standards of professional conduct etiquette or the code-of ethics 
prescribed under section 17A" s be inserted; and . 

I. 
j: 
I I , 
/.: ,'. 

g 
S G  

d 
.%4?. I;: p j  

(b) in sub-section (5) ,  after ithe words "certificate s f  registra- 
tion", the words "and certificate ofk renewal, if any," shall be inserted. 

. , 

23. In section 44 of the principal hct,  after the words "certificate of h -~end-  
ment of re~istration", the words "or a certificake of renewal" shall be inserted. eection 44a I 

, ~ ~ ~ .  
li" .. . 
:z*; . ..f 
."r': . ., <?p- 
--.? 
.I%i> 

.:$? 
?>,<u7 
,-..I. 
.'.A,. f 94. 

#%7. **: **c, ......, 
:*>i*r 
.?et%;. 

<&$ :.: .:,, 
:***5 
?+%.I - \:,, , , 

, . 

24. After section 46 of the principbl Act, the following section, &&ll lnsert,ion 
,: ! 

of new 
he inserted,, naqely: - i . . I . . section 

. . . , . 46A. . 

" 4 6 ~ .  w h e r e  a dentist registeA,ed in one State is .p$ctisihg den- Transfer 
tistry in another State, he may, o payment of the prescribed fee of re@- ": which shall not exceed the renews:[ fee for registration in such oth& trationi. . . . , '  , 

stiii5, 'malcb an application in the p escribed :form..io the'council for , ,  , ! .  : .. 

the transfer of his name, from the hegister of the State where ,heyis 
registered, 'to! the register - ; of th State in which he:.is - practisinp; 
dentistry, and on receipt u1 any gu b- h application; tlie ~ o u ~ ~ e i l  shall, 

i". *".;;. 
..,. .. $:.y!::. 

I::??:;:. 
2 ... . :. I. >.i -... 



Amend- 
ment of 

section 50. 

Insertion 
of new 
section 
53A. 
Accouhts 
and 
audit. 

Amendr. 
ment of 
section 55. 

sot.withstanding, anything, contalnad elsewhere in this Act, direct that 
the name of such person be renjoved from the first-mentioned register 
and entered in the register o the second-mentioned State and the 
State Cburicil's concerned comply with such' dfrections: 

. . 
Provided tha t  such a p o r s ~ n  shall! be requi~ed to. prgduce a certi- 

fieeta tor.thsetfect, that- all. d n ~ / ~ .  in. respect of h.is registration in the 
f~mep ,St-ate: : heen.. paid.? -1 

I 
Pf.iiii.$&ti,fU&+p that.'&&& any such, appfi&t;ibn. fbsrtransfer is 

mfid@:)&y a id4'fiti&:aga&st.!' +ho : any idisciplinary" proceeding is pend- 
ing or where for .any other re :son i t  appears; to tKS CounCil that the 1 
application for transfer has nq.t been miade: bdna fi'de. and the trans- 
fe.i.swou.ldt. fiQt b&: ma&e? .the q o t m ~ i l ~  may;.. afteri giving the dentist a 
r&a$&--i&af$ d'pportu*$@ of m&ffig:. a:representAhiorn in this behalf, 
;$&jec't: fhg: abtjlre&$&n,?'. 

25. In section 50 of the princi a1 Act, after the words "certificate of 

serted. 
i registration", the words "or certi I cate of i e n e ~ a l ,  ar  Ijbth" shall be in- 
i 

26. After section 53 of the pri cipal Act, the fdllowing section shall 
be irisertedi namely: - i. 

I i 

. . 

"53A; (1) ~ h , e  Cd0nciir':'s :'all maintain appll'opriiae accounts and 
other relhtrant,: record's and' p i ep'are an annucdl st'te&nt of accounts 
iucluding ' tl'-ie 'balance-sheet, in aceordance witE general direc- 
tions as may be issued and ibi' such; i8?1W as  mays b'6 specified by 
$&. Cca.tra;l (S;~,y:&pamgnt h: ~onsull$a!ljion: with.: .tkla Gom'pfroller and 

.. . Auditor-General of lbdihi 
(2). TIYe aaoeomts rsf theG ouncill shall be audited-a~nually by the 

Comptroller and Auditor-Ge e.ra& of India or any, person appointed 
by, him i a  this behalf- and a 1 y expenditure incurred by him or any 
person so ap\pointed.in conn tion with such a,udit shall be payable 
by the Council to the Comp I= roller and Auditor-General of '1hdiA. 

%rid.- Wud%tor- 

(49 me . aebb;~n~kikf: tfie/ Geunell- .~e:rtified? bp -the. C~mp$rol$er 
aria # ~ d i t ~ t ' - ~ @ f i e r ~ ~ - ' d f  -,rfidla or any person a.ppoii.nted by! him. in. this 
behalf,. together with the au . it report thmereon, shall be forwarded 
annually to the Central ~oveknhent .  

( 5 )  A copy of the s ,of the Council as so cei-tified together 
with the audit report shall be forwarded simultaneously to 
the. Council.". 

. . 

2% 

namely: - . . 
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(b) for clause (h), the llowing clause shall be substituted, 
namely: - 

"(h) the charge for upplying printed copies of the regis- 
ters, and the fees payable for- i 

(i) registration o renewal of registration; 

(ii) supplying a 1 uplicate certificate of registration' or 
I renewal; and 

, 
I 
i (iii) transfer of r gistration from one State to another;"; '7 

(c) for clause (i), the f llowing clause shall be subqtityted, 
namely: - j 

, 
"(i) the forms of certificates of registration and renewal;". I 

I 
28. For the Schedule to the crincipal Act, the following Schedule Substitu- 

shall' b'e substituted, namely:- ? tion of 
i new 

"THE  SCHEDULE 
  PART I 

[See sub-sections j f i  and (2) of section ro] 

Schedule 
for the 
Schedule. 

granted by the Authorities or 

--- 
A~~thority or Institution qualification Abbreviation for registration 
- 

J 3 

I. Board of Examiners, Licentiate i Dental Science; L.D.Sc. Calcutta 
Celcutta Dental College -if gra ed before tbe 1st 
& Hospital, Calcutta 

t 
day o q ~ h y ,  19111. 

2. State Medical Faculty, L.D.S. (S.M.F.) Bengal 
Bengal. Calcutta 

3. City Dental College and L.D.SC. (c.D.c.) ~aicutta, 
Hospital, Calcutta 

4. Universityof Bombay (i) Bachelor bf  nenfa, Surgery RJD.S. Pombay 

M.D.S. (Pros.) Bombay 
M.D.S. (Perio.) Bombay 
M.D.S.(Oral Surgery) Bombay 
M.D.S. (Ortho.) Bombay 
M.D.S. (Radiology) Bombay 
M.D.S. (Operative) Bombay 

and M.D.S. (Dent. Path. & Bact.) 
Boirtbay 

--- A -- -* ,- 
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--- -- ---- _T___ 

Autho r r Institution Recognised dental qualification Abbreviatiol~ for registration 

-- 
5. College of Physicians Licentiate in I) ntal Science L.D.S. (C.P.S.) Bombay 

and Surgeons, Bombay 
5. Nair Hospital, Dental Licentiate in D ntal Science L.D.Sc, (Nair) Bombay 

Board, Bombay 
I 

7. East Punjab University Bachelor of De tal Surgery; B.D.S. East Punjab 
-if grantedd ring the year 

1948. 
Q ,  Lucknow University 

k 
ti) Bachelor of ental Surgery B.D.S. Lucknow 

(ii) Master of D ntal Surgery 
--Prosthodon ics t M.D.S. (Pros.) Lucknow 
-Periodontic M.D.S.(Perio.) Lucknow 

M.D.S. (Ortho.) Lucknow . 
M.D.S. (Oral Surgery) Luck- 

now 
-Pedodontia bnd Preventive 

Dentistry j M.D.S. (Pedo.) Lucknow 

9. Madras University Suigery B.D.S. Madrag 

gery 
-Oral surge+ M.D.S. (Oral Surgery) Madras 
-~e r iodon to l6~~ /  M.D.S. (Perio.) Madras 

I 
1s. Calcutta University Bachelor of De tal Surgery B.D.S. Calcutta 
rr .  Punjab University *(i) Bachelor of $ental Surgery B.D.S. Punjah 

*(ii) Master of ~ k n t a l  Surgery 
--Pedoilontia /% Preventive M.D.S. (Pedo.)Pllniab , 

Deotistryf 
-Dental PI' sthesis and M.D.S. (Pros.) Punjab 

Crown andbridge Work 
*-if granted 4efore the 

rt. Pun jabi University 
T 3. Osmania University 
r 4. Kerala University 

15. Mysore University 
16. Patna University 
I 7. 3 angalore University 

B.D.S. Punjpbi 
B.D.S. Osmania 

(i) Bachelor of qental s;rgery B.D.S. Kerala 

M.D.S. (Operative) Kerala 

M.D.S. (Ortho.) Ben-lore 
-Oral Surge M.D.S. (Oral Surgery) Banga- 

lore 
--Periodontia 1 M.D.S. (Perio.) Bangalore 

IS. Xndore Univeraitp 

1 5 .  Gujarat University 

M.D.S. (Pros.) ~ u j a r a t  
M.D.S. (Perio.) Gujarat 

Nanak University 

M.D.S. (Oral Path. & [Bact.) 
Gularat 

M.D.S. (Oral Diag. & Radio- 
logy) Gujarat 

M.D.S. (Operative) Gujarat 
B.R.S. Guru Nanak 

M.D.S. (redo.) . , 

Guru Nanak 
M.D.S. (Pros.) 

Guru Na~ak 
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1 
[See sub-section (3) of section lo] 

Reltognisei! Dental Qualifications pzrrposes of Registration when the 

---A. - 
/ 1 

' .-i 

Authokitjr or Institution 

I. The University of Vienpa Post-gradua e Certificate of Z.D.S. (Vienna) 
(Austria) Dentistr i 

I 
2. The Tulane University Doctor of ental Surgery P D.D.S. (Louisiana, t2.S.A.) 

of Louisiana (U.S.A.) 

1 
3 .  Dus~eldorf (Germany) Zahnant l/)iploma - 

I 

[See sub-sectibn (4) of section TO] 
! 

Recognised Dental Qualifications gr Authorities or Institutions outs&& 
to a citizen of India 

I 
Authority or Institution ~ecd$niseb dental qualification Abbreviatibn for registratica 

I 
! 

, 
I. The University ofpunjab, Bachelor of Dental Surgery B.D.S. Lahore 

1 Lahore 
I \ Mzster ref Dental Surgery M.D.S. Lahore 

-1f g anted before the 
I 15th ddy of AllgllSt, 1947 
I 
! : The Punjah State Medical Licentiate Dental Science L.D.Sc. (S.M.F.) Lahore 

Faculty, Lahore 

I 

1 3. The Board of Examiners, Science L.D.Sc.'Ksrachi 
I College of Dentistry, 

Karachi 

- 



% 814 Bentistqs (Amendment) I \ ~ R & T ~ L ~ $ !  -- ---- -- 
Authority or Institution Recognised dental qualification Abbreviation for registration 

j. The Royal College of L.D.S.R.C.S. Eng. 
Surgeons, England F.D.S.R.C.S. Eng. 
(U.K.) D. Orth. R.C.S.' Eng. 

5. The Royal College of Licentiate in1 Dental Surgery L.D.S.R.C.S. Edin. 
Sucge>ns, Edinburgh Fellow in dental Surgery F.D.S.R.C.S. Edin. 
(U.K.) 1 

6. ;<~yal College of Physi- Licence in ental Surgery L.D.S.R:C.P.S.G.] 
cians & Surgeons of Diploma i Orthopaedics D.D.O.R.C.P.S.G. 
GlasgowlRoyal Faculty Fellowship Dental Surgery F.D.S.R.C.P.S.G. 

geons, Glasgow (WK.) 
of Physicians & Sur- *Higher De ha1 Diplomate H,D.D. "1 

*--gcantec/ only up to 1965 

! 
7. The Royal College of Sur- Licence in l en ta l  Surgery L.D.S.R.C.S. Irel. 

g-ons, Ireland Fellowship f the Faculty uf F.F.D.R.C.S. Irel. 
Dentistryt 

8. The University of *Licence in ental Surgery L.D.S. Dunelm 
Newcastle Upon Tyne, Bachelor of ental Surgery B.D.S. NewcastlelDunelm 
Newcastle Upon Tynel Master of D ntzl Sungery M.D.S. Newcastle/Dunelm 
The University of Doctor of D ntal Science D.D.S. NewcastleIDunelm 
Durham, Newcastle 
Upon Tyne (U.K.) 

P 
*-abolist/ed from 1962 

i 

9. rhe University of 
London (U.K.) M.D.S. London 

10. Uoiyersity of D.D.S. (U. Manc;) 
B n c h e s t e i  (U.K.) M.D.S . (U. Manc.) 

B.D.S. (U. Manc.) 
L.D.S. (U. Manc.) 

11. rhe University of B.D.S. Birdngham: 
Birmingham (U.K.) M.Q.S. Bispinghm 

L.D.S. Birm~ngham 

12. The University of Bachelor o Dental Surgecy B.D.S. Liverpool 
Liverpool (U.K.) Master of ental Surgery M.D.S. Liverpool 

Dactor of hilosophy b Ph. D. Liverpool 
-*Licence in ental'surgery L.D.S. Liverpool 

*-abolis ed in 1963 
I 

13. Tac University of. Lecds ,Bq~kelor o Dental Surgery l3.Ch.D. U. Leeds 
(U.K.) r Diploma i Dental Surgery L.D.S. U. Leeds 

,.Masfez of ' ental Suogery M.Ch. D. U. Leeds 

14. "Fhe Uriiversity of Bachelor 0 Dtntal Surgeny B.1J.S. U.Sh@. 
Sheffield (U.K.) Master Of eptal Surgeq M.L).S. U. Sheff. 

Licentiate f Dental Surgery L.D.S. U. Sheff. i 
r 5 Tae Uhiversity 0f B.DIS. U. Erist. 

Rristol (U.K.) L.D.S. U. Exist. 
M.D.S. U. Biiet. 
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Authority or Institution Recognised dental qualiflation Abbreviation for registration 

16. The University of Dunace/ B.D.S. U.Dundee/St. And. 
University of St. M.D.S. U.DundeelSt. h d .  
Andrews, Fumdee (U.K.) Doctor of Dqhtal Science D.D.Sc. U.Dundee/St. And. 

Diploma in ublic Dentistry D.P.D. U.Dundee/St. And. 
*Diploma inTDenn1 Surgery L.D.S. U.St. And. 

17. The Queen's University B.D.8. Q.U. Belf. 
of Belfast (U.K.) M,.D.S. Q.U. Belf. 

L.D.S. Q.U. Belf. 

18. T h o  National University Bachelor of ental Surgery B.E.S. K.U. Jrel. 
of Ireland, Dublin Master of-l$ntal Surgery M.D. S. N.9. Ir I. 

t 
19. The Bmory University, Doctor of D ntal Surgery D.D.S. Atlanta$ 

Atlmta (U.S.A.) Master otf Science in M.S.D. Atlanta 
Atlanta/Soutbern Den- Dentistry 
tal College, Atlanta, i 
Georgia(U.S.A.) ! 

ao. University of Illinois, Degree of dental Surgery D.D.S. Illinois 
Chicago ( U.S.A.) Master of Sdiencq M.S. Illinois , - 

21. Lyola University, Dodor of dental Surgery D.D.S. Lyola 
Chicago (U.S.A.) Master of ~kience in Oral; M.S. Lyola 

Biology I 
22. North-Western Universi- Doctor of ~ b ~ t s l  Sugr ry  D.D.S. North-Westrr~ 

ty, Chicago, Jllinoia Master of 86ie~ce M.S. North-Wetttem 
(U.S.A.) +Mastex of Scirnce in Dentrs- M.S.P. North-Weatcm 

try 
*-disconti/nued in 1959 

I 
33. Indiana Unkersity, Doctor of L)' ntal Surgery D.D.S. Indiana 

tndiauaplis, lod(sna M m e r  of Slence in Dentistry M.S.D. l n d i ~ ~ a  
(U.S.A.) - I 

24. College of Dentiptry, D.D.S. J w a  
University of Jowa bM.S. 30- 
City, Iowa CU S.A.) 

2 .  H a r d  Uoiverehy, Doctor of Dints1 Medicbe D.M.D. Hornrd 
Boston, Moseachueetts 
(U.S.A.) )I 

1 
1 

26. Udversity of Nebraska, Doctor of D+ntal Surgery D.D.S. Nebraska ' 
Omaha, Nebraska Master of SCience iD Dentistry M.S.D. Nebraska 
(U.SA.) i 

i 
17. Columbia Univerait Doctor of d e n t e l ; ~ u r ~ e r ~  D.D.S. Cclumbia 

New York ~ t y  (u.s.A.? I 

28. University of Peqasyl- *Doctor of bental Surgery D.D.S. Pena. 
varua, Philadelphia, Doctor of Dental Medicine D.M.D. Penn. 
Pennsylvania (U.S.A.) t 

*--abolished io 1964 

ag. The Uuivcceiiy of Texas, D w r  of ~ k n t a l  Surgery 0.D-S.  Texas 
at IIouston, Texan 
Dental College, Howton 
(U.S.A.) 

30. University of Mlanesora D.D.S. Minnesota 
(U.S.A.) M A D .  Minneaotr 

Pb. D. M M W O ~ ~  

131. Saint Louis Univevity, D.D.S. St. Louis 
Missouri (U.S.A.) 

3s. Univesalte of Mlchlgen D.D.S. Michigan 
(USA.) M.S. Michigan 

Ph. D, Michigan .-- -- ... 
25 Law-44 
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Authority or Institution Recognised dental qualification Abbreviation for reglstratfon 

34. The University of Toron- Doctor o Dental Surgery D.D.S. Toronto 
to, Ontario (Canada) Diploma 'n De~ta l  Public] D.D.P.H. Toronto 

Health 
Diploma 4 n Oral Surgery and Dip. Oral Surrt. Toronto - - 

Anaest/'esia 

- 
Diploma n Paedodontics Dip. Paedodont. Toronto 

Dip. Orthodont, Toronto 
Dip. Periodont, Toronto 
B.Sc.D. Toronto 

try 1 
Master o Science in Dentis- M.Sc.D. Toronto 

try 1 
Doctor- f Philoeophy 9 Ph.D. Toronto 

as. McGill University, Mon- Doctor f Dental Surgery D.D.S. McGill 
treal (Canada) 1 

36. Deutschc. Zahnaerztlichc Diplom 
Universltaets Institut, 
Bonn (Germany) 

37. Deutsche Zahnaerztliche ~ i ~ l o m f  
Universitaets Institut, 
Munich (Germany) i 

I 
38. ECole Dentaire de Paris8 Dentiete (Diploma D.B.D.P. Pah 

Paris 

39. Ecoie.Dentaire Prancai86, a of Dental Surgeon D.E.D;F. PaxL 
Pans 

&. American Dental College, te in Dental Science LD.Sc. K e s h i  
Karachi 

41. The Faculty of Medicine, . . 
University of Vienna 
(Austria) 

&, University of Berlin Zahnaer t Diploma 
(Germany) Doctor Jedicmae Uentariae Dr. M$. D ~ L  

43. University of Freiburg ~ahnaerdt Diploma 
(Germmy) I 

a, University of Frankfurt Doctor qdic inae Dentarits Dr. M a .  Dent. 
(Germany) ' 

I 

45. Baltimore College of Doctor Dental Surgery D.L).S. M q l a n d  
Data1 Surgery, 
Universlry of Maryland Master MS.  Maryland 
(US .A.)' 

46 University of Roetocb. Dcntariaa Dr. Me.. D a t .  
(Germany) 

47. Univelsity of Detroit D.D.S. Detroit 
(U.S.A.) ' M.S. Detroit 
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Authority or Institution Recognised dental qualification ~bbreviation for registration 

48. University of Rochester Doctor o PbD. Rochester 
(U.S.A.) 

49. University of Edinburgh Bachelor of Dental Surgery B.D.S. Edin. 
(u.a.) 

50. Punjnb Dental College1 
Dental and 0pt;cal Col- 
l ee ,  Lahore (Now de- 

i @-if gra ted on or before the 
14th A gust, 1947 

51. Tokyo Medical and Dr. of edical Sdence "i D.M.Sc.-Igakuhakushi 
Dent a1 University, Tokyo -Opera ive Dentistry 
Uapan) 

! 
ju Untversity of New Master o Dental Surgery M.D.S. New Zealand 

Zealand, Wellington, 
New Zealand 1 I 

i 
5% Ecole de Chfrugie Dentairc ~ i p l o m k  DECB&S. P d a  

et de Stomatologia de 
Paris (Ikince) I 

I 
54. Unlvemity of Sydneg, ~achelori of Dental Surgery B.D.S. Sydney 

Sydney (Australia) Master o l ~ e n t a l  Surgery M.D.S. Sydney 
/ i 

55. Georgetown University, 
Washington (U.S.A.) 

56. Unfversity of Alabama, 
Alabama (U.S.A.) 

57. University of Otago, 
Dunedin C.I. (New 
Zealand) 

58. Marquette University, 
Milwnukee, Wisconsin 
W.S.A.) 

59. NewlYork Uniarsity, 
New York (U.S.A.) 

Doctor df Dental Surgery D.D.S. Georgetown 
Master bf Surgery in M.S. (Pedo.) Georgetown 

i Doctor f Dental Surgery D.D.S. Alabama 
Master ojScience in Dentistry M.S.D. Alabama 

Master o Dental Surgery M.D.S. Otago 4 
D.D.S. Marquette 
M.S. Marquette 

D.D.S. N.Y. 
M.S.D. N.Y. 

I 

60. University of California, Doctor of ental Surgery 1 D.D.S. Calif. 
Saa Francisco (U.S.A.) Master of ciencc MS. Calif. 

I 
61, U n i a d t y  of Missouri Doctor of ental Surgery t D.D.S. Missouri 

at Kansas City, Miesouti Master of . ciencc M.S. Missouri 
07S.A.) 

62. Washington University, Doctor of D tal Surgery D.D.S. Washington 
St. Louis, Misnouri Master of dence M.S. Washingm 
W.S.A.) 

---C - .  
6. 

. ---- 



338 Dentists (Amendment) -- - -- [ACT 42- OF ,143721 - 
Authority or Institution ~bbreviation for registiation 
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63. University of Malaya, Bachelor of ental Surgery B.D.S. Malaya 
Singapore Q 

64. University of Pittsburg, Master of S in Dentistry M.S.D. (Pedo.) pittiburg 
Pittsburg, Pennsylvania 
(U.S.A.) 

55. Univ?rzity of Aiab ama Master M.S.D. (Oral Path,) 
In Birmingham, U.S.A. in Birmingham.". 

P ethology) 


